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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL- -

ERNAKULAM BENCH

0.A. No. j08 "o
T.A. No. , 1991

' DATE OF DECISION___22.10,51

W

AP, Hassankuﬁty and othe;s Applicant “);

Mc. P. Sivan Pillai ‘ Advocate for the Applicant (s)

Versus

Union of India through the '
General Manager, Southeérn mgffma?:'gs(_s&nd others

Mr. M C Cherian

_Advocate for the Respondent (s)

CORAM::

b
The Hon'ble Mr. . N. V. KRISHNAN, ADMINISTRATIVE MEMBER
The Hon'ble Mr. ~ N. DHARMADAN, JUDICIAL MEMBER
_ ' / -
1. Whether Reporters of local papers may be allowed to see the Judgement?f
2. To be referred to the Reporter or not? ’/!«
3. Whether their Lordships wish to see the fair copy of the Judgement?)° ; .
4. :

To be circulated to all Benches of the Tnbunal?r ‘ P 4 '
' JUDGEMENT ’/

. ‘ | :f) i

MR. N. V. KRISHNAN, ADMINISTRATIVE MEMBER

The applicants are Moppila Khalasis now‘workiné iﬁ 
wod&r the office of the'Executi§e Engineer (ébnsfruction)
Southern Rai lway, Trivandrum i.e. the second resbonaent.
They wére re-classified as'skilled in the écale of Rse 260-

! 25.9.86
400 (pre-reviSed) by Ext. R-5 order/only as and when they
are engaced in the bridge erection works. |
2. The grievance of the aoplicants is thatvin the
South. Eastern Rg;lway'a dif ferent treatment is meted out

to the Khalasis who are designated as bridge erection

Khalasis. By letter dated 11.4.85, Annexure A-1, the
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‘are not doing the bridge erection works.

A\

. ~
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Ministry of Railways have decided that aii* posts of bridge

erection khalsis in the scaiéwa Rse 210=-290 may be k
re-classified as skilled in grade Rs. -260-400. The contention

of the applicants is that ‘this is an unqualified order which

‘gives the benefit of higher pay irrespective of whatever

work they are doing, whereas the Annexure R-5 order, which
/

"is based on Annexure A-1 order, gives them the benefit of

the higher grade only when they are appointed as bridge

erectioh khalSiS.

3, The revised pay Scale of %, 260-400 is %. 950-1500.

{

4, In pursuance of Annexure R-5 dated 25.5.86 limiting

f

the higher pay Scale only to the period when they are

. _ | . i : ”
engaged in bridge erection works, Annexure A{Z orders are now
! A :

passed revising the scale Qf the'épplicants from 950-1500 I :f

which is available to them when they are engaged on ?ridgef ff

N
!

. . ! " i
‘ _ ' . | s
erection works to Rs.800-1150, which would be the scale if %hey;f

~\,__\_
el T

5. The applicants are aggrieved by'thfs’order:‘",

6. inrthe M.F. 1276/91 filead by tﬁe applicants, a-prayer

has been made that offiéialéﬁoé the South»Eastern Railways. e
méy be exéminéd to find out whether the bridge erection

khalasis in that railwayzze'Similaf to fhe Moprila khalasis

of the Southern Railway so that if the answer is iﬁvthe
affifmative, they could also claim'the benefit of Annexure

A-1 orders;lRespondents have opbosed this prayer.

7e -We.have heard the counsel appearing on both sides, i

We are of the view that this being the position, it is only i



JUDICIAL MEMBER
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fair and proper that the app;ipents first make a representatic¢

" to the first respondent ;tatindxill the facts which have

been summarised a%ove.and praying for the .extension of the
benefit of Annexure A=l ‘circular applicable to the South-

Eastern Railway to the Moppila Khalasis of the Southern

Railway also. The parties do . not have‘any objection to this

course of action.
8. In the circumstances we direct the applicants to

submit a detailed representation to the first respondent

within two weeks from the date of receipt of this judgment'j
. . ’ ‘,‘. /

and if such a representetion is received, the firSt.respondenﬁ

shall consider the matter in all details and pass final ofder

under intimation to the applicantS. If however, the first

respondent finds that he is not competent to decide the-

representation finally, he is directed to transmit it te the
o dhs - @ tha Qg hnsy by 42

Railway Board&for fina deciSion. In either case, the flnal

decision shali be rendered within four menths from the date

of receipt of the representationluvﬁer'intimation to the +
. ’ applican:
9, Until final decision is communicated either by the .

first respondent or by the Railway Boéfd( the interim order

{ssued earlier will continue."

10. - The application is disposed of as indicated above.

There will be no order as to costs. .

(N. DHARMADAN) o'l? 0 9’ v . (N. V. KRISHNAN)
ADMINI3TR4iLVe MEMBER
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